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OP EN COUa.T. 

CENTRAL AD!·iINISl'RATI VE TRIBUNAL 
,)LLAHABAD. BElJCH ALLAHABAD . 

Origi nal Applicati on No . 1100 of 1997 . 

,\llahabad this the 25th day of July 200 3 . 

Hon ' ble Mr . Justice ~. R. K Trive di , v. c. 
Hon ' ble l·lr . D. R. Te,·1ari , A. 11. 

7 h akur Das (s. c. ) 
son o f Sri Natthu Lal , 
R/o Village Kalsatuyi ya, 
P . O. Nawabganj , 
District Bareilly . 

• ••••••• Appl icant . 

1 . 

2. 

3 . 

4 . 

5 • 

{By Advoc a t es : Sri A Raj e ndra I Sri R. C. Pathak) 

Versus • 
The Union of Ind i a 
~hrough t he Defence Se cre t a ry 
1•1inistry o f Defence , G::>vt . of Ind ia, 
south Bl o ck, 1-Je'v Del h i . 

The Chi ef Eng ineer , 
Bareil ly ZDne , 
Sarvatr a Bh a wa n, 
Station Road , 
Bareilly Cantt , Bar e illy • 

The Commander i~rks Eng ineer, 
station Road , Bare illy Cantt . 

The Gar r i son En g ineer No .1 
t-1ili tary Eng ineering Service, 
Bare illy Cantt , Ba reilly • 

Sri Bhagwat Thakur Co. B. C) 
Grass Ma ndi , Cl:>lony, 
Nakatia, Bar eilly . 

• 

• ••••• Respondent s . 

(By Advocate : Sri P l-1athur) 

0 R D E R ------
By t hi s O. A fil ed under s e ction 19 o f 

1\dministrative Tri bunal s Act 1985, the appl icant 

has chal leng e d the letter dated 1 7 . 09 . 1993Jby whi ch 

the appointme nt of the applica nt as Chowki dar G:Y 

by o r der dated 1"2 • 04 .1997 (Annexu re 6)/ has bee n 

c a ncelled • 
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2 . The f act s of the case are t h a t in p ursuance 

of the advertiseme nt issued fo r appointment as 

Cho\'1k ida r GI , appli cant• s name was forwarded t o 

r espondent by Employment Excha n ge, Bareilly. 

Se l ection took p l ace and panel was declared on 

19 . 09 .1997 (Annexure 6) . Appl icant ' s narre • 
l.S 

at S1 . No .15 . In pursuan ce of the aforesaid sel e c t i o n , 

the appointme nt order dated 1 2 . 04 . 199 7 (Annexure 7) 

was issued in favour of the appl i c ant , r equ i r i ng 

him t o r eport to G.E.-1 Bar e illy on 15 . 04 . 1997 • 

Th e c l a i m of the applicant i s that in purs u a nce 

of the aforesaid offer of appointment he joined 

on 15 . 04.1997 a nd continued t o work upto 17 . 09 .19 9 7 

vthen the i mpugned o r der was passed. I t i s al so 

submitted that thereafter on 17 . 09 . 199 7 r espond ents 

passed ano ther offer o f appointment to r espondent 

l~o . 5 Bhag\vat Thakur v1ho is ex- serviceman . It 

is submit t ed that the app l icant \vas s e l ected a nd 

his appo intment has be e n illegal l y c ancelled . 

Befor e coming to this Trib una l , applicant filed a 

detail ed r epr e s entation , O:>py of t-1hich has b een 

~~ ..... ~ 
filed a s Annexure 9 . The represe~tation L-. addr ess ed 

i . e . 
to the Conlfnander \.O rks Eng inee r /respond ent No . 3 . -
Respond en t No . 5 , on t he other hand , ha~ s ent an 

application by post to this Tr i nuna l in \•1hich it 

has b een stated t hat hls nc:lme vi-l s forwa r ded by 

'\/"Zl la Sainik I<alyan Avam u. , ~a.narv.-e.·){$ft~ll , J:tcr~ei.l].y . ~ '--
../- """ . 

t=or en1,tJ.Loyrnent f or c i vil po st against ex- s e rviceman 

• i '\ 1 • 
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quot a . f-le has . mentioned that he has not been 

given appointment, yet by respond ents . Th is positi on 

is not d i sputed before us tha t r espondent No . 5 has 

no t been given appointment and the post i s s t i ll 

; lying v a cant . 

3 . In the circ umstances o f the case , in our 

opini on ends of justice vdl l be better served if 

respondent No . 3 is r equir ed to pass the detailed 

and reasoned order on the r epr esentati o n of the 

C>\ I,.( 

applicant (Annexure 9) . It has been s tated thatTfie 

~~<c 
khas jproduced his caste certificate showing himself 

as Scheduled Caste . wher e as there is no di spute- ~ 

t hat appl icant is a Scheduled Caste c andidate and 

he was selected in the sel e ction.If respondent No . 5 

i s not entitled for appointment then applicant can be 
• 

~a J-. 
natural choic-: who isl.sele cted candidate . 

4 . For the r easons stated abov e , the O. A. 

is disposed of final l y with the direc t i on to t h e 

.. 

re spondent No . 3 to consider and d ecide the r epr esentation 

of the appl icant by a reasoned order in the li ght 

of obse rvation made above within .a period of 3 

months from the date , · a cop y of this order is filed . 

No or der as to costs • 

• 

!·lernbe r-A. Vice-chairman . 

Mani sh/-

' . . 


